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Assam cops on ‘encounter spree’: Plaint filed with NHRC
https://timesofindia.indiatimes.com/india/assam-cops-on-encounter-spree-plaint-filed-
with-nhrc/articleshow/84333438.cms

A Delhi-based lawyer hailing from Assam has lodged a complaint with the National
Human Rights Commission (NHRC) against Assam police over a series of encounters
that have taken place ever since the Himanta Biswa Sarma-led government took charge
two months ago. He also urged the rights body to take cognisance and institute an
inquiry into these incidents. Arif Jwadder in his complaint to the rights body on Saturday
said ‘small-time’ criminals were being shot at by police and the reason cited for such
“fake encounters” was that they tried to “flee from police custody after snatching
weapons”. Pointing out that over 20 such encounters had taken place recently, Jwadder
said in his complaint that most of the people at the receiving end were alleged drug
dealers and cattle smugglers. He added that a few of them have died on the spot which
is a “violation of human rights”.
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NHRC issues conditional summon to Odisha chief secretary

over plight of Indravati displaced
https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-issues-conditional-summon-
to-odisha-chief-secretary-over-plight-of-indravati-displaced/articleshow/84316860.cms
The National Human Rights Commission (NHRC) has issued conditional summons to
Odisha chief secretary to appear before it on August 23 along with requisite reports on
the steps taken to comply the directions passed since 2013 to ensure the basic human
rights of displaced people in Indravati hydroelectric power project. The rights panel
passed this order on July 6 after hearing a petition filed by human rights lawyer
Radhakanta Tripathy on November 15, 2016. This complaint pertains to the allegations
of the complainant regarding denial of basic amenities to the people of around 100
villages in Nabarangpur, Rayagada, Kalahandi and Koraput districts due to this power
project. The commission has been hearing the case since November 24, 2016 and
issuing directions to different government authorities. Recently, the complainant had
urged the rights panel to take up the matter with the chief secretary for unreasonable
delay to comply with the recommendations of the NHRC’s Special Rapporteur regarding
the project covering Kalahandi and Nabarangpur districts and to send a team of officials
to conduct enquiry in Koraput, Malkangiri and Rayagada districts related to this project.
Last direction was issued in May this year. The commission has observed that despite
direction and subsequent reminder, the chief secretary has failed to submit the requisite
report till date. “Taking serious view of the nonresponsive attitude of the aforesaid
authority, the commission directs its registry to issue summons to the chief secretary to
appear before it on August 23 along with requisite reports. If the commission receives
the requisite reports on or before August 16, the personal appearance of the concerned
authority shall stand dispensed with,” said the order.
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‘Encounter spree’ plaint filed with NHRC

Delhi-basedlawyer hailing from Assam haslodged acomplaint

with the National Human Rights Commission (NHRC) against
Assam police over a series of encounters that have taken place ever
since the Himanta Biswa Sarma-led government took charge two
months ago, reports Rokibuz Zaman. He also urged the rights body to
take cognisance and institute aninquiry into these incidents. Arif
Jwadder inhis complaint to the rights body on Saturday said
‘small-time’ criminals were being shot atby police and the reason cited
for such “fake encounters” was that they tried to “flee from police
custody after snatching weapons”. Pointing out that over 20 such
encounters had taken place recently, Jwadder said in his complaint
thatmost of the people at the receivingend were alleged drug dealers
and cattle smugglers. He added that a few of them have died on the
spotwhichis a “violationof humanrights™.
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Assam cops
on ‘encounter
spree’: Plaint

filed with NHRC

Rokibuz Zaman | Tnn

Guwahati: A Delhi-based law-
yer hailing from Assam has
lodged a complaint with the
National Human Rights Com-
mission (NHRC) against As-
sam police over a series of en-
counters that have taken place
ever since the Himanta Biswa
Sarma-led government took
charge two months ago. He
urged the rights body to take
cognisanceand institutean in-
quiry into these incidents.

Arif Jwadder said ‘small-
time’ criminals were being
shot at by police and the rea-
son cited for such “fake en-
counters” was that they tried
to “flee from police custody af-
ter snatching weapons”.
Pointing out that over 20 such
encounters had taken place
recently, Jwadder said that
mostatthereceivingend were
alleged drug dealers and cat-
tlesmugglers.
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'PoLIcE | KILLNGS  Delhi-based advocate from Assam lodges formal complaint
Assam cops on ‘encounter spree’, NHRC 1

MANOJ ANAND | DC
GUWAHATI, JULY 11

The issue of ongoing fre-
quent encounters of
Assam police with crimi-
nals have reached
National Human Rights
Commission (NHRC) as a
Delhi-based advocate from
Assam on Saturday lodged
a formal complaint with
the commission against
the Assam police “on an
encounter spree” since the
Himanta Biswa Sarma-led
government took charge
two months ago.

In his complaint which
was lodged with the NHRC
on Saturday, Advocate Arif
Jwadder alleged that
Assam police was shooting
down criminals frequently
and the reason cited for
such “fake encounters”
was that they tried to “flee
from police  custody
snatching pistols”.

Pointing out that more
than 20 such encounters
had taken place so far and
most of the persons at the
receiving end were alleged
drug dealers and cattle
smugglers with a few hav-

@ THE LAWYER points
out in his complaint
that more than 20 such
encounters had taken
place so far and most
of the persons at the
receiving end were
alleged drug dealers
and cattle smugglers
with a few having died
on the spot.

ing died on the spot, he
also referred Assam Chief
Minister's remark at the
police conference where in

the Chief Minister said
that police should shoot at
alleged criminals at legs
which is permitted by the
law.

“Following the state-
ment of the Chief
Minister, now police are
staging fake encounters
with impunity,” Jwadder
alleged in his complaint.

He also listed 10 cases of
encounters where the
alleged criminals were
either killed or injured. It
includes Bubu Konwar,
wanted for several crimes
including murder, and

sacked Railway Protecti
Special Force sub-inspe
tor Kanwaldeep Sin
Sidhu wanted for abdu
ing a businessman. Th
were gunned down on M
23 and July 3.

Alleged cattle smuggle
Shah Jamal, Mozamn
Haque and  Soran
Chinnai were shot in t
leg between May 31 a
July 2,

Alleged drug deal
Jaitul Kabir and Syed A
a B65-vear-old arrested f
rape and murder of
minor, met a similar fz
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on ‘encounter
spree’: Plaint

filed with NHRC
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Guwahati: A Delhi-based law-
yer hailing from Assam has
lodged a complaint with the
National Human Rights Com-
mission (NHRC) against As-
sam police over a series of en-
counters that have taken place
ever since the Himanta Biswa
Sarma-led government took
charge two months ago. He
urged the rights body to take
cognisanceand institutean in-
quiry into these incidents.

Arif Jwadder said ‘small-
time’ criminals were being
shot at by police and the rea-
son cited for such “fake en-
counters” was that they tried
to “flee from police custody af-
ter snatching weapons”.
Pointing out that over 20 such
encounters had taken place
recently, Jwadder said that
mostatthereceivingend were
alleged drug dealers and cat-
tlesmugglers.
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Assam cops
on ‘encounter
spree”: Plaint
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Guwahati: A Delhi-based law-
yver hailing from Assam has
lodged a complaint with the
National Human Rights Com-
mission (NHRC) against As-
sam police over a series of en-
counters that have taken place
ever since the Himanta Biswa
Sarma-led government took
charge two months ago. He al-
sourgedtherightsbodytotake
cognisanceand instituteanin-
quiry into these incidents.

Arif Jwadder in his com-
plainttotherights body on Sat-
urday said ‘small-time’ crimi-
nals were being shot at by po-
lice and the reason cited for
such “fake encounters” was
that they tried to “flee from po-
lice custody after snatching
weapons”. Pointing out that
over 20 such encounters had
taken place recently, Jwadder
said in hiscomplaint that most
of the people at the receiving
end were alleged drug dealers
and cattle smugglers. He add-
ed that a few of them have died
on the spot which is a “viola-
tion of humanrights”.
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Assam Police on ‘encounter spree, says

SPECIAL CORRESPONDENT
GUWAHATI

A Delhi-based advocate from
Assam has lodged a com-
plaint with the National Hu-
man Rights Commission
(NHRC) against the Assam
Police, which he said was
“on an encounter spree”
since the Himanta Biswa Sar-
ma-led government took

charge two months ago.

This followed a notice
served by the Assam Human
Rights = Commission to
(AHRC) the Principal Secre-
tary of the State’s Home and
Political Department to
probe the circumstances
leading to the death and in-
juries of suspected militants
and alleged criminals. The

AHRC has sought an acti
taken report within a mo
from July 7.

In his complaint on ]
10, Arif Jwadder said alleg
small-time criminals w
being shot and the reas
cited for such “fake enco
ters” was that they tried
“flee from police custc
snatching pistols”.
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But what should really
unsettle India’s judiciary is
that an undertrial died
while in court’s custody.
Whether an 84-year-old
human rights defender,
unable to eat or walk
without help, should have
remained incarcerated in
his last days is a question
that will haunt the
judiciary. Whether anyone
who is presumed innocent
should die of illness in
custody is a question that
can perhaps redeem
the judiciary, if it
fixes accountability on
a case-to-case basis.

Fr. Stans death brings justice systex

rights defender Fr.
Stan Swamy (84) breathed
his last on July 5 as an
ndertrial prisoner. He died
awaiting the Bombay High Court’s
decision on his bail plea filed more
than a month ago.

Fr. Stan had sought medical bail
after his arrest in October 2020 stat-
ing that he was suffering from a neu-
ro-degenerative disease and other
health complications. The National
Investigation Agency (NIA) opposed
Stan’s medical bail plea stating that
there was no “conclusive proof” of
his ill-health. Nothing more remains
to be said about this baseless opposi-
tion as he died on ventilator support
in a hospital fighting pulmonary
infection, Parkinson’s disease and
Covid-19 complications.

But what should really unsettle
India’s judiciaryis that an undertrial
died while in court's custody: an
octogenarian rights activist suffering
from Parkinson's and Covid.
Whether an 84-year-old international-
ly recognised humanrights defender,
unable to eat or walk without help,
should have remained incarcerated
in his last days is a question that will
haunt the Indian judiciary. Whether
anyone who is presumed innocent
should die of illness in custody is a
question that can perhaps redeem
the judiciary, if it fixes accountability
of those responsible for the tragedy
on a case-to-case basis.

The National Crime Records Bureau
(NCRB) report says that in 2019, 1466
prisonersdied ofvarious ‘illness’ and 78
died due to ‘ageing’ in judicial custody;
both are categorised as natural deaths. It
is not just unfortunate but horrific tocall
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TRAGIC: Fr. Stan Swamy di
a death ‘natural’ if the ailing person
dies in custody — away from his/her
close ones. The words of Fr. Stan, “What-
ever happens to me, I would like to be
with my own,"” resonate.

Indeed, in Sri Rama Murthy vs State
of Karnataka, the apex court had
observed that prisoners do not have
equal access to medical facilities as
free citizens and their living condi-
tions in prisons make them more
prone to health hazards.

What incriminates the State and
judiciary in custodial deaths is the
crumbling medical infrastructure.
According to the NCRB's 2019 data,
there is one medical professional for
243 prisoners in India. The overall
medical staff vacancy in Indian pris-
ons stands at a staggering 41%. A
meagre Rs 5 per prisoner per day is
spent on their medical needs.
Despite several recommendations of
jail reform committees and a pletho-

ed awaiting justice. This should force courts to introspect. REUTERS

I

ra of court directions, these figures
lay bare the murderous neglect of
the State towards prisoners — a wide
majority of whom are innocent in
the eyes of the law.

Advocate Mihir Desai alleged med-
ical negligence against the Taloja jail
authorities for not providing adequate
treatment to Fr. Stan on time. The
death of this rights defender reflects
Taloja Central Jail's neglect of prison-
ers, especially during the pandemic,
despite extensive media coverage of
the issue. Family members and
lawyers of other prisoners have alleged
mistreatment and violation of rights at
Taloja jail; these too have been widely
reported. Pleading for interim bail, Fr.
Stan had told the High Court on May
21,2021 “Taloja jail brought me to a sit-
uation where I can neither write nor go
for a walk by myself.”

In May this year, in the middle of the
second wave of the pandemic, only

three ayurv
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Plight of Indravati displaced

NHRC summons CS for not comp

RAJESH BEHERA W
BHUBANESWAR

Takjng a serious view of the
non responsive attitude of
the Chief Secretary, Odisha in
submission of replies, the
National Human Rights
Commission (NHRC) on July
6 issued summons to him to
appear before the Commission
on August 23 along with req-
uisite reports on the steps
taken to comply with the direc-
tions passed since 2013 to
ensure basic human rights of
the displaced people in
Indravati hydro-electric power
project. The NHRC passed the
order on a petition filed by civil
rights lawyer-cum-Supreme
Court lawyer Radhakanta
Tripathy .The petitioner alleged

that the State Government had
denied the basic amenities to
the villagers of around 100 vil-
lages belonging to
Nabarangpur, Rayagada,
Kalahandi, Malkangiri and
Koraput districts due to the
Indravati project. Tripathy
requested the NHRC to take up
matter with the Chief Secretary

of the State for unreason-
able delay to comply with rec-
ommendations of the Special
Rapporteur with regard to the
project covering Kalahandi and
Nabarangpur districts and to
send a team of officials to con-
duct an inquiry of the area of
the project including Koraput,
Malkangiri and Rayagada dis-
tricts related to Indravati pro-
ject. The NHRC transmitted
the rejoinder of Tripathy to the

Chief Secretary, Government of
Odisha for submission of addi-
tional report in the light of the
same. The Commission

ying with orders

observed that despite direction
and subsequent reminder, the
Chief Secretary failed to submit
the requisite report till date.
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Assam Police on ‘encounter spree, says

SPECIAL CORRESPONDENT
GUWAHATI

A Delhi-based advocate from
Assam has lodged a com-
plaint with the National Hu-
man Rights Commission
(NHRC) against the Assam
Police, which he said was
“on an encounter spree”
since the Himanta Biswa Sar-
ma-led government took

charge two months ago.
This followed a notice
served by the Assam Human
Rights = Commission to
(AHRC) the Principal Secre-
tary of the State’s Home and
Political Department to
probe the circumstances
leading to the death and in-
juries of suspected militants
and alleged criminals. The

AHRC has sought an acti
taken report within a mo
from July 7.

In his complaint on ]
10, Arif Jwadder said alleg
small-time criminals w
being shot and the reas
cited for such “fake encor
ters” was that they tried
“flee from police custc
snatching pistols”.



